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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

WEDNESDAY, THE FIFTEENTH DAY OF APRIL
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT APPEAL NO: 422 OF 2026 t

writ Appeal under clause 15 of the Letters Patent Preferred Against the order

Dated 03t12t2025, in W.P.No.25847 of 2025 on the file of the High Court'

Between:

1. Chiral Bio-sciences Ltd., Rep. by Sri Rameshwar Reddy, managing Director, Plot

No. 184 & 185,Phase-ll, IDA Mallapur, Hyderabad-500076'Telangana State'

2. Likki Rameshwar Reddy, Managing Director, Age 26 years, chiral Bio-scie-nce-s

tltd., Plot No. 184 and 185, Phase-ll, IDA Mallapur, Hyderabad-500076'

Telangana State 
...AppELLANTs/pETtrloNER

AND

1 . central Board of Trustees, Rep by the chairman, central Board of Trustees,

(EPFO),Ministryoflabour,shramShaktiBhavan,RafiMarg,Newdelhi-110011'
Z. nOOt. ientral Piovident Fund Commissioner, Telangana Zone, Central Board of

Trustees,(EmployeesProvidentFundOrganization),NACCampus,Kothaguda'
Hyderabad-500084.

S. nlgionuf Provident Fund Commissioner' Employees Prwid-ent Fund

orjanisation, (Ministry of Labour, Govemment of lndia) 3-4-763, Barkatpura,

Hyderabad- 500027.
+. Aist. provident Fund Commissioner, Employees Provident Fund Organization,

lnainistry of Labour, Govemment of lndia) 3-4-763, Barkatpura, Hyderabad- 500

o27' 
...RES'.NDENTS/RESPoNDENTS

l.A. NO: 1OF 2026

Petition under Section 151 cPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High court may be pleased to stay the



operation of the impugned Orders, namely, 1) Assessment Order, passed under Section

7A of the Act vide the Order No. TSTgO/HYD(8KPy61812/Comp-lllT-212l24-251555,

dated 1710912024, for an anrount of Rs.1,34,73,7251 (One Crore Thirty Four Lakh

Seventy Three Thousand Seven Hundred and Twenty Five Rupees Only), 2) Prohibitory

Order issued by the Respondent vide the EPF CP - 3, vide File No. 277, dated

2410612025, for an amount of Rs.'l ,60,79,0051(One Crore Sixty Lakh Seventy Nine

Thousand and Five Rupees only), 3) SCN before Warrant of Arrest, under EPFCP-25,

vide the Notice No. TS/RO/HYD/BKP/Recovery/6181212025-261359, dated 3010712025

in resp. of a Recovery Certificate for an amount of Rs.1,60,76,8051 (One Crore Sixty

Lakh Seventy Six Thousand Eight Hundred and Five Rupees), as it would cause

irreparable damage and injury to the Petitioner-establishment.

Counsel for the Appellants: SRI E.S.SANJEEVA RAO FOR Ms. T.SWETHA
Counsel for the Respondents: SRI D.RAGHAVENDAR RAO

The Court made the following: JUDGMENT



IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD

THE HON'BLE THE CHIEF JUSTICE SRI APAR.ESH KUMAR SINGH

AND

THE HON'IiLE SRI JUSTTCE G.M.MOHITJDDIN

WRIT APPEAL No.422 of 2026

Dated: I5.04.2026

Betrveen:

Chiral [lio-Scicnces Ltd..
and anothcr.

...Appellants

and
Central 

-[rust 
of -I'rustoes.

Rep. bv thc Chairman,

Centlal IJoard of 'lrustecs (EPITO),

Mirristry ol Labour, Shram Shakti Bhavan,
Rafi Marg. Ncw Dclhi - I l0 0l l,
and 3 others.

...Respondcnts

JUDGMENT:

I-eamed counsel Sri E.S.Sanjeeva Rao, representing leamed

counsel Ms. Srvetha Thakur, appears lor the appellants.

Leamed counsel Sri D.Raghavendar Rao appears for thc

respondcnts.
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2. -l'lrc 
present appcal ariscs out ol thc judgmcnt d.ated 03.12.2025

passcd bl the leurnccl \\'rit court dismissing W.P.No.25tl47 o12025 tlled

by thc appellants

3. 'Ihc leamcd ri,rit courr reluscd to intcrt'cre in thc order dated

17 .09.2024 passed under Scction 7A ol the llmployees' Providcnl Funds

and Misccllaneous l)rrx'isions Act. 1952 (hereinafter relbrred to as. "the

Act'). rvhclcby respondcnt No..l has detcrmincd the provident fund ducs

of Rs.l .34.71.725l- upon best .iudsmcnt asscssmcnt. 'fhe consequential

recovery proceedings iniriated undcr Section 88 and 8Ci of the Act,

including the prohibitorv ordcr in Ir.P F C.P.3 dated 24.06.2025 for

Rs.1.60.79.0051- ancl thc shorr carrse noticc befbre issuance of warrant

of arrest uncler F..P.F.C.l).25. datcd i0.07.2025, issued pursuant to the

recoverv ccrtilicate rt,erc also challenged in the rvrit petition. 'the

learncd u,rit courl trphcld the action ol respondcnt No.4 in initiating the

proceedings under Scction 7A ol thc nct, the determination made and

the conscquential procecdines as beins proper in the e1,c of larv. The

learncd s lit court also took into account that about 60 ad.joumrnents

ucre granted ovcr a pcriod ol'tu,o vcars and more lrom the datc of

initiation o1' the proccedinqs under Section 7A of the Act till the
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impugned asscssmcnt order was passed on the basis of best judgment

assessment on available evidcnce. including the financial documents.

[]cing aggrievcd, thc appcllants have pref'erred this appeal

4. On the plea of alternative remedy ol appeal against the order

passed under Section 74, ol the Act. learned counsel for the appellants

submits that the consequential orders under Section 88 and 8C of the

Act, thc prohibitory order and the show cause notice are not amenable to

thc appellate authoritl, undcr Scction 7-l ol the Act. On merits, it has

been contended that respondent No.4 conducted the original proceedings

under Section 7A ol' the Act in violation of principles of natural justice

denying the opportunity to rebut thc grounds taken by it for assessment

olthe alleged outstanding dues ofthe employees under the Act.

5- Learned counsel for the respondents, on the other hand,

contended that despite 60 adjournments granted to the employer, due to

non-production of the statutory records, the authority had been teft with

no other option than to determine the dues on available materials,

including the financial statements and balance sheets. The authority also

relied upon the decision o[ the Supreme Court in Panther Security
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Service (P) Ltd. v. EPFOT. Lcarned counscl lbr the respondents has

also taken a plea that thc appcllants liavc approached the lcarncd rvrit

cour( rvithout exhausting thc alternative rcrnedl ol appcal rrnder Section

7-l of'the Acr.

6. Upon hcaring [carned counsel lor the parties and aftcr taking note

of thc relcvant materials placeci on record. rr,c are ol' thc vicrv that

determination of outstanding dues uuder Scction 7A of the Act arc

arnenable to thc appcllatc remcdv providcd untlcr Scction 7-l of thc AcL.

hedgcd with thc reqrriremcnt ol prc-dcposit rrnder Scction 7_O ol the

Act. All corr(entious issucs on lacts and on larv can be raised belore the

appellate authorit\. Ihc appellanrs have lailcd to avail the appellate

remedy by straighta\\,al approaching the writ court. 'fhe consequential

proceedings under Section 88 and 8C ol the Act and thc prohibitory

orders have becn issued only due to non-payrnent of adjudged dues by

the employcr-appcllants. In such circumstances. leamed counscl lor the

appellants seeks libcrrl. to approach thc appellatc authority rvith an

application fbr condonation of delay and statutorl deposit. subject to any

waivcr grantcd undcr thc proviso to Scction 7-O of the Act by the

appcllatc authori1\,. IJc subrnits that the appellatc authoritl, nrav be

' 2020 scc onlinc sc 9s I
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directed to consider the question ol delay sympathetically, since the

appellants were pursuing their remedy bclore this court

7. On consideration ol thc rival submissions ol the parties and on

the facts and circumstances noted above, since the appellants also have

raised contentious issues on merits relating, to determination of dues

under Section 7,A of the Act. we are inclined to grant liberty to the

appellanls to approactr the appcllatc authority and raise all such grounds

of lau' and lacts that arc aYailable to thctn. Let such appeal be filed

within a period of thrce wccks with an application lor condonation of

delay and with statutory deposit. subject to any waiver granted under the

proviso to Section 7-O of the Act by the appellate authority. Needless to

say. the appellate authority' shalI consider the question of delay

sympathetically taking into account the period spent by the appellants in

pursuing the rernedy before this court.

8. The writ appeal is accordingly disposed of with the aforesaid

liberty. Let it bc madc clcar that no observations made on merits by the

learned writ court or by this court would influence the appellate

authority in taking the decision in accordance with law. There shall be

no order as to costs.
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Misccllancous aDplicalions pending. il'anv. shall stand closed
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The chairman, central Board of rrustees, ceritrar Board of rrustees, (EpFo),
Ministryof labour, Shram Shakti Bhavan, Rafi Marg, Newdelhi_1 1001 1.
Addl. central Provident Fund commissioner, Telangan a Zone, central Board of
Trustees, (Employees Provident Fund Organizationi, rueC Campus, Kothaguda,
Hyderabad-500084.
Regional Provident Fund Commissioner, Employees provident Fund
Organisation, (Ministry Of Labour, Government of india; 3_4_163, Barkatpura,
Hyderabad- 500027.
Asst. Provident Fund commissioner, Employees provident Fund organization,
(Ministry of Labour, Government of lndia) 3-4-163, Barkatpura, HyUeraUaa_ SOO
027
One CC to Ms. T.SWETHA, Advocate tOpUCl
One CC to SRI D.RAGHAVENDAR RAO, Advocare [OPUC]
Two CD Copies
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HIGH COURT

DATED: 1510412026

JUDGMENT
WA.No.422 of 2026
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DISPOSING OF THE WRIT APPEAL
WITHOUT COSTS
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